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(2013) 09 BOM CK 0141

In the Bombay High Court

Case No : Criminal Writ Petition No. 507 of 2013

Shrikrushna Shripat Billewar APPELLANT

Vs

The D.I.G. Prisons (E) (R) RESPONDENT

Date of Decision : 17-09-2013

Acts Referred:

Citation : (2014) ALLMR(Cri) 1829

Hon'ble Judges : Z.A. Haq, J;B.R. Gavai, J

Bench : Division Bench

Final Decision : Allowed

Judgement

B.R. Gavai, J.—Rule. Rule is made returnable forthwith and heard finally with the
consent of Ms. Inamdar, learned counsel for the petitioner and Shri Nayak,
learned APP for the respondents. The petitioner has approached this Court being
aggrieved by rejection of his application for furlough leave. The application is
rejected on the ground that on earlier occasion, the petitioner has surrendered
beyond the prescribed period.

2. Insofar as the delay in surrender is concerned, the Division Bench of this Court
has taken a view that the authorities can always take action for delay in
surrender in accordance with the Rules and impose penalty. On neither
occasions, the petitioner was required to be arrested by the police to bring him
back in the prison. On all the four occasions he returned back himself.

3. In that view of the matter, we are inclined to allow the petition. The petitioner
is directed to be released on furlough leave for a period of 14 days. However, it is
made clear that the petitioner shall surrender on the prescribed date. The fees
payable to the learned counsel, who was appointed to appear on behalf of the
petitioner, are quantified at Rs. 1,000/- (Rs. One thousand only).
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